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(2007) 09 MAD CK 0186

In the Madras High Court

Case No : Writ Petition No. 28354 of 2007

K. Prakash APPELLANT

Vs

The District Collector, The Deputy Director and The 
Commissioner and Director of Geology and Mining 

RESPONDENT

Date of Decision : 04-09-2007

Acts Referred:
Tamil Nadu Minor Mineral Concession Rules, 1959 — Rule 19, 36C, 8

Citation : (2007) 09 MAD CK 0186

Hon'ble Judges : M. Jaichandren, J

Bench : Single Bench

Advocate : K. Doraisamy for K. Rajkumar, for the Appellant; A. Arumugam, 
Additional Government Pleader, for the Respondent

Judgement

M. Jaichandren, J.—Mr. A. Arumugam, the learned Additional Government
Pleader takes notice for the Respondents.

2. With the consent of the learned Counsels appearing on either side, the writ
petitions are taken up for final disposal.

3. Heard Mr. K. Doraisamy, learned Senior Counsel for the Petitioners as well as
Mr. A. Arumugam, learned Additional Government Pleader for the Respondents.

4. It is stated by the Petitioners that they had been granted lease to quarry
rough stones in their ryotwari land as contemplated under Rule 19 of the Mines
and Mineral Concession Rules, 1959, (hereinafter referred to as ''the Rules''). The
lease periods for quarrying the rough stones were for a period of five years, as
contemplated under Rule 8 of the said Rules. After necessary inspection and
enquiry, the Petitioners were given the lease for a period of five years from
20.2.2006 to 19.2.2011. The Petitioners had also obtained necessary transport
permits as well as dispatch slips issued by the competent authority. While so,
one Marappan of Tirupur had objected to the quarrying operations of the
Petitioners stating that he has a farm house within the prohibited distance.
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5. It has been further submitted that based on the objections raised by
Marappan, the District Collector, Erode, by his office proceedings Na. Ka. No.
1432/2006/ XI, dated 26.3.2007, had asked the Petitioners as to why the quarry
lease granted to them should not be cancelled. Even though the Petitioners had
submitted their explanations, the District Collector, Erode, by his office
proceedings Na. Ka. No. 1432/2006 XI, dated 1.6.2007, had cancelled the quarry
lease granted in favour of the Petitioners, without properly considering the
explanation submitted by them.

6. It has been further submitted that the orders passed by the District Collector,
Erode, cancelling the lease granted to the Petitioners are contrary to law and the
principles of natural justice and it is therefore, illegal and invalid.

7. Challenging the said orders passed by the District Collector, Erode, the
Petitioners had filed appeals before the impleaded third Respondent, namely, The
Commissioner and Director of Geology and Mining, Guindy, Chennai, on
22.6.2007, under Rule 36C(2) of The Tamil Nadu Minor Mineral Concession Rules,
1959.

8. Mr. K. Doraisamy, learned Senior Counsel, appearing for the Petitioners had
submitted that the Petitioners have suffered heavy monetary loss due to the
cancellation of the lease and many families of labourers are suffering due to the
stoppage of the quarrying operations.

9. The learned Senior counsel had laid stress on his request to permit the
Petitioners to carry on the quarrying operations during the pendency of the
appeals before the third Respondent.

10. Mr. A. Arumugam, the learned Additional Government Pleader, appearing for
the Respondents had submitted that such a relief cannot be granted as the lease
granted to the Petitioners had been cancelled.

11. Considering the rival contentions of the learned Counsels appearing on behalf
of the parties concerned, this Court is of the considered view that it would suffice
if the third Respondent is directed to dispose of the appeals filed by the
Petitioners within a specified time. Therefore, the third Respondent is directed to
dispose of the appeals filed by the Petitioners, on 22.6.2007, on merits and in
accordance with law, within a period of eight weeks from the date of receipt of a
copy of this order, after giving sufficient opportunity to the parties concerned.

With the above directions, the writ petitions are disposed of. No costs.
Consequently, connected M.P. Nos. 2 of 2007 are closed.
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